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(v) 

(vi) 

utilisation of high speect die~el 
oil in the transport sector; 

Substitution of Furnanc Oil 
by coal, wherever it is techno-
logically f asible; . 

The petroleum Conservation 
and Rese~rch Association ba s 
been asked to intensify its 
activities and publicity for 
conservation measures. 

These measures to minimise the ue-
pendence on imports are being follow-
ed uP and the foreign exchange outgo 
on account of impa:t of crude oil and 
petroleum products for the y ar 1981-
82 has been less than that of 1980-81. 

p r Cut D' il"'..! t ~~tiQ!li~g 
of Delhil Hoapital 

738. DR. SARADISH ROY 
SHRI SUSHIL BHATTA-

CHARY: 

Will the Minister of ENERGY be 
pleased to state: 

(a) whether Government are aware 
that the functioning of Delhi hospi-
tals has been disrupted due to power 
cuts; and 

(b) steps to be taken by Govern-
ment to improve the situation? 

THE MINISTER OF STATE IN 
. THE MINISTRY OF EN RGY 

(SHRI VIKRAM MAHAJAN): 
(a) and (b) All the major Hospitals 

in Delhi/New Delhi have been exclu-
ded from the load hedding schedule 
being followed from time to tlm'i! by 
Delhi Uectricl Supply Undertaking. 
AU effotts are made to ensure that 
Uninterrupted pow r supplies are 
maintained in respect of hospitals. 

Review of Cases of Sudg who:sc 
Relatives are practising in the 

same Court 

739. SHRr MADHA VRAO 
DIA: Will the Minister of 

SCIN·· 
LAW. 

JuSTICE AND COMPANY AFFAIRS 
be pleased to state: 

(a) whether Government nad taken 
note of the observation made by the 
Chief J\lstice of India Mr. Y. V. 
Chandrachud about a year back to 
the eff ct that the Judg~s of High 

ourts whos r latives practised in 
the same courts should offer th~m­

selves for transfer outside th ir 
States so as to save the Judiciary 
from the insinuations often made, 
that it has begun promoting nelJO-
tism; 

(b) if so, whether in view of the 
said observation Government hav 
r viewed the position in different High 
Courts to ensure that such Judges 
are transferred outside their respec-
tive States; 

(C) what is the outcome of such 
review; and 

(d) what steps have been taken 
in the light thereof to remoVe the 
lurking suspicion in the public 
minds? 

THE MINIS'rER OF LA W, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI JAGAN NA'rH KAUSHAL) 
(a) Accod'ring to the inform Hon 
furnished by the Registry of the Sup-
reme Court. the Chief Justice of 
India, in one of his speeches, had 
made an aopeal to the High Court 
Judges whose near relatives were 
practising in the same Court, to 
willingly opt for a transfer Outside the 
state. 

(b) to (d). If any request is recei-
ved from a Judge for his transfer in 
respon e to the appeal made by the 
Chief Justice of India, the Govern-
ment will consider it. 

Shortage of Power in South and 
W Delhi 

740 SHRI TARIQ ANWAR: 
SllRI S. M. KRISHNA: 

Will the Minister of ENERGY be 
pleased to state: 

(a) whether it is a fact that there 
is acute power shortage and frequent 




